
CHAPTER XVI.

OF ENQ,UIRIES AND TRIAl,S BEFORE .THE SUBORDJNA'l'E
MAGISTRATES.

273. Criminal cases braught befare the Magistrate .of
the District .or a Magistrate in charge .of a divisian of a
District, either an camplaint preferred directly ta such Magis~

, trate, .oran the rJ>art .ofa Palice.Officer, may be referred by
such :M.agistrateta any Magi!Jtrate subardinate ta him. The
reference shall be for enquiry .or far trial if thE)."ffence be
triable by such Subordin~te Magistrate, .or with a view to
comJ:Uitinent to the Court afS'essian if 'uch Magistrate is
competent to come~t ta the Court .ofSession, or with a view
to commitment ta the Supreme Caurt of Judic.ature if such

Subardinate Jtagistrate is- campetent to .commit tQ. such.
Supreme Caurt. }>rovided that nathing in this Sectian !'Iliall

prevent ;any Subardinate Magisirate fram entertaining, either
an c~la~nt preferred directly to such Magistrate ~r an
the report .ofa Police Officer (in cases in which the' Subardi-
nat~ Magistrate is authori~ed to receive such report), any

case that iP-ch Magistrate is, by any law far the time being
in ~orce, cozu.petent to entertain.

~74. When a. criminal case is referred. under this.
Chapter to a Subardinate ¥agistrate, the order of reference,

if the case has been braught farward an the repart .ofa Palice
Officer; shall be recorded on such report, and all processes, .
issued far causrng th.e attendance of the accused person .or
the witnesses, shall dire~t them ta attend befare such Caurt.
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275. In the enquiry into or trial of cases und~r this
Chapter, the Subordinate Magistrates shall be guided by the
rules prescribed for the guidance of the Magistrate of the
District in' similar cases; and Police Officer~and others shall

. be bound to obey aU orders ,and processes issued in such
cases in like manner as if such' ~rd'ers or processes had been
issued by the Magistrate of the District:

276. If, in the course of a trial before a Subordinate

Magistrate, 'the evidence shall appear to him, to walTant a
presumption that the accused person ha.'3been guilty of an
offence which such Magistrate is not competent to try, or for
which he is not competent to commit the accused person for
trial before the Court of Session, he f;hall stay proceedings

I and shall submit the case to the Magistrate to whom he is
I subordinate. The Magistrate to whom the case is submitted
j shall either try the case hi mseH or refer it to any Officer

subordinate to him having .Jurisdiction, or'~e may commit
the accused person for trial before the Court of Session. In
any such ease, such Magistrate or ot11er Officer as aforEsaid

'

I

shall examine the parties and witnesses, and shall proceed in
all respects as if no..proceedings had been held in any other
00 urt. ~

277. Ii in any case trie~by a Subordinate Magistrate
having jurisdiction in which the accused person is found
guilty, such'Magistrate shall consider the offence established

against the accused person to call for a more severe punish-

ment than he is com petent to adjudge, he shall reco.!dthe
finding and submit his proceedings l2.._t,he-~~~
~~~n~J!~~s subordinate, and such Magistrate shall pass such
sentence or order in the ~ase as he may deem proper and as
shall be according to law. In any case the Magistrate' ,to

MagistratedhO:W whom the proceedings are submitted, may examine the ,p ar-
to procee In, ' ,

such cases. ties; and recall and examine any witness whoshall already
have given evidence in the case, and he may call for or Ij,ake
any further evidence. " . ,~"

278. Nothing in the last precE1di~ Se"ctionsh;.y;be .
held to prevent the Subordinate Magistrate in any such case
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as is therein described, if such Magistrate is empowered to
hold the preliminary inquiry into cases triable by the Court
of SessIon and to commit persons to take their trial before
such Court, from committing the accused person for trial.
before the Court of Session instead of finding him guilty.. If

the Subo{dinate Magistrare shall be of opinion that the.
accused person should be committed for trial before the
Court of Session, he shall proceed in accordance with Chap-
ter XII of th;s Act for conducting the preliminary enquiry
in cases triable by the Court of Session..
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